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This appeal is filed against order-in-original no.  
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C/434/2011 

CCP/ADJ/PD/01/2011 dated 14th March 2011 of Commissioner of 

Customs (Preventive), Mumbai had imposing penalty of ₹5,00,000/- 

on Shri Mohammad Hanif Ibrahim Shaikh under section 112 of 

Customs Act, 1962.   

2. By the miscellaneous application, it is ifnromed that appellant 

has since expired on 12th April 2020 for which death certificate dated 

10th July 2020 is enclosed.   

3. In accordance with rule 21 of CESTAT (Procedure) Rules, 

1982, this appeal abates. Miscellaneous application is also disposed 

off. 

(Pronounced in open court) 

 

 

(AJAY SHARMA)  
Member (Judicial) 

(C J MATHEW)  
Member (Technical) 

 
*/as 


